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Shri Penkaj Agrawal, counsel for the
applicant,

The learned dounsel for the applicant |
Seeks permission to withdraw this OA. Permission.
is granted. The Ok is dismissed as withdrawn,
with a lj.berty to the applicant to approach the :
Tribunal if hé still feels aggrieved.

(Madan Mohan) co (M.P. Singh)
Judicial Member Vice Chairman
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